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Final Order No. 58092/2017 Dated : 20/11/2017 

 

Per. S.K. Mohanty :- 
 

 This appeal is directed against the impugned order dated 

08/03/2017 passed by the Commissioner of Customs (Appeals), 

New Delhi, in denying he drawback benefit claimed by the 

appellant.  
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2. Heard both the sides.  

 
3. Section 129 A of the Customs Act, 1962 deals with filing of 

appeal before the Appellate Tribunal. Proviso appended to sub-

section (1) of Section 129 A ibid provides that no appeal shall lie 

to the Appellate Tribunal and the Appellate Tribunal shall not 

have jurisdiction to decide any appeal in respect of any order 

referred to in clause (b), if such order relates to payment of 

drawback as provided in Chapter X, and the rules made 

thereunder.  

4. In this case, admittedly the impugned order was passed by 

the Commissioner (Appeals) under Section 128 deciding the 

issued of claim of drawback. Therefore, in terms of the proviso to 

Section 129 (A) (1), the appeal filed before this Tribunal is not 

maintainable. Accordingly, the same is dismissed.  

 

5. The appellant is at liberty to take recourse to the statutory 

remedy, as available.  

 

 (Order dictated and pronounced in open court.) 

 

 

   (S.K. Mohanty) 

       Member (Judicial) 

 

 

 

     (B. Ravichandran) 

      Member (Technical) 

PK 


